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CENTRAL ELECTRICITY REGULATORY COMMISSION 

NEW DELHI 
 

Petition No. 140/MP/2012 
With I.A.No. 27 of 2012 

 
Coram: 
Shri V.S.Verma, Member 
Shri M. Deena Dayalan, Member 

 
           Date of Order:   15.7.2013 
      
In the matter of 
 
Petition under Section 79 (1) (c) of  the Electricity Act, 2003 read with Section 79 
(1) (f) Electricity Act, 2003 read with Regulation 21 of the Central Electricity 
Regulatory Commission  (Sharing  of  Inter-State Transmission Charges and 
Losses)  Regulations, 2010 read with Regulation 32 of the Central Electricity 
Regulatory Commission (Grant of Connectivity, Long-term Access and 
Medium-term Open Access in inter-State Transmission and related matters) 
Regulations, 2009 read with Bulk Power Transmission Agreement between 
Power Grid Corporation of India Ltd read with Regulation 113 of Central 
Electricity Regulatory Commission (Conduct of Business) Regulations, 1999. 
 
And  
In the matter of 

PTC India Limited, New Delhi    ….Petitioner  

   Vs 

Power Grid Corporation of India Limited and others ..Respondents  
 
  ORDER 

 
The petitioner, PTC India Limited has filed the present petition with 

following prayers: 

"(a) To exempt PTC from payment of LTOA  charges under BTPA  
dated 20 July, 2007 and  exempt PTC  from any penalty/compensation 
as PTC  as acted in accordance with law; and/or 
 
(b) In view of Jaypee`s stand that PPA is void, direct Jaypee to pay 
LTOA  charges for evacuation of power from its project; and/or 
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(c) Pass any other order(s) and or direction(s), which the Hon`ble 
Commission may deem fit and proper in the facts and circumstances of 
the case."   
 
 
 

2. The petitioner vide its affidavit dated 10.7.2013 has submitted that  the  

present issue has been mutually resolved with Power Grid Corporation of India 

Limited and Jaiprakash Power Ventures Ltd. Accordingly, the petitioner has 

sought permission of the Commission to withdraw the present petition. 

 
 
3. The prayer of the petitioner is allowed. Accordingly, Petition No. 

140/MP/2012 along with I.A.No. 27/2012 is disposed of as withdrawn.  

 

 

  SD/- SD/- 

(M.Deena Dayalan)         (V.S.Verma)   
      Member         Member 
  
  

 


